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NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH. MUMBAI

CORAM

NAME OF THE PARTIES

SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

C.P No. 1669/(MAH)/2017

SHRI V. NALLASENAPATHY
MEMBER (T)

Present

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 01.02,2018

SECTION OF THE COMPANIES ACT: I & BP Code 2016
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V. NALLASENAPATHY
Member (Technical)

Encl : Consent Terms.

B.S.V. PRAKASH KUMAR
14ember (Judicial)

EK

ORDER
CP NO. 1669/I&8P/NCLT/MB/MAH/2017

on the withdrawal Memo filed by the Petitioner Counsel along with

Consent Terms, the Company Petition is hereby dismissed as withdrawn.

sd/-

Flakt Woods ACS (India) Pvt. Ltd.

GMP Technical Solutions Pvt. Ltd.

S. No. NAME DESIGNATION SIGNATURE
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH, MUMBAI

cP NO.'t 669/2017

ln the matter ofr

FLAKT WOODS ACS (INDIA) PvT. LTD... Applicant/Operational Creditor

v/s.

GMP TECHNICAL SOLUTIONS PVT LTD. Respondent/Corporate Debtor

CONSENT TERMS

1 The present petition is filed by the Applicant/Opelational Creditor belore

the National Company Law Tribunal at Mumbai U/s.9 of the Insolvency

& Bankruptcy Code,2016. The Applicant is also pursuing the case U /s
138 of N I Act vide case no. CC 6371}9/2076at Sake, Delhi for the same

claim.

The Applicant/Operational Creditor and the Respondent/Operational

Debtor have decided to settle the matter amicably during the pending

proceetlings before the NCLT, and accordingly after detailed discussion

and deliberation it has been clecided and agreed by both the parties that the

Respondent/Operational Debtor will pay a sum of Rs, 32,21,387/- (Rupees

Thi v two lakh twenty one thousand tfuee hundred eighty seven only)

towards the full and final settlement of all the claims in afore said petition

and have decidecl to reduce the same in writing as and by way oI Consent

'ferms.

3 Accordingly, the Applicant/Operational Creditor and the

Respondent/Operational Debtor above named have settled their dispute

on the following telms and conditions: -

a) The Respondent/Operational Debtor above named will pay

toh,ards the full and final settlement of thet entire liability o! claims

to the Applicant/Operational Creditor a sum of Rs. 32,2'1,387 /-
(Rupees Thidy two lakh twenty one thousand three hundred eighty

---- 
--.even only) to the Applicant/Operational Creditor in 6 (six) equal

. . installment by way RTGS/ Online transfer of funds direcdy in banl
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.lccount of Applicant/Operational Creditot as per following

schedule of paymenti

Agreed due Date

of payment.

Amount (INR)

On signing of

consent terms.

Rs 5,36,897 / -

07.02.2018 Rs 5,36,897 / -

07.03.2018

07.04.2018 Rs 5,36,897 / -

07.05.2018 Rs 5,36,897 / -

07.06.2018 Rs 5,36,902/ -

Total Rs 32,27,387 / -

b) It is further agreed between the parties that first instalment of Rs

5,36,897 /- shall be pai<t by way of cheque in name o{ Applicant to

be handed ove! at the time of signing of this con.sent terms in part

performance of the present consent terms and balance outstanding

payment and interest if any due shall be payable by way of RTGS as

per the bank account provided in the present consent terms.

c) Ihe Respondent/Operational Debtor company and all its directors

.rssure & undertake to pay all the said instalment on time without

any demand and reminders from the Applicant/Operational

Creditor directly in the following bank account of Applicant/

Operational Creditor Bank Account. The cancelled cheque copy is

attached with this consent terms as to proof of banl accounti

Bank Name

Branch Arldress

Bank Account Holder
Name

FLAKT WOODS ACS (TNDIA) PVT
LlD

Bank Account No 094 316874 001

HongKong and Shanghai
Corporation Limited.

Banking

R-42 Creater Kailash -1, New Delhi
110{)48

HSBC0110006

MICR Code 110039006

IFSC Code

.Q""V

Rs 5,36,897 / -
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tl) fhe Respondent/Operational Debtor company, including all its
Llilecto6 undertake that if any of the payment of instalment as

agreed above is defaulted beyond its due date then

Respondent/Operational Debtor shall be liable to pay the interest @

18% on outstanding amounts on reducing balarce method interest

starting from the date of present consent terms and payable titl the

date of actual realization of agreed amount. The interest amount as

and when due shall be voluntarily payable forthwith by the

Respondent/Operational Debtor by way of RTGS in aforesaid bank

account of the Applicant/Operational Creditor.

e) Both the parties declare that the dispute between the

Applicant/Operational Creditor and the Respondent/Operationat

Debtor is hereby fully and completely settled and all allegations, if
any made against each other either by the Applicant/Operational

Creditor or the Respondent/Operational Debtor shall be withdrawn

subject to realization of amounts payable as per present consent

terms.

f) Both the parties' slate that after realization of amounts payable as

stated in present consent terms, no dispute of whatsoever nature

shall remain pending between both the parties i.e. the

Applicant/Operational Creditor and the Respondent/Opelational

Debtor above named and both pa ies shall have no grievance

against each other.

g) Both the parties have agreed that on the compliance of present

consent terms they will not raise any dispute against each other in
iuture for the kansaction in question.

h) Both the parties agreed that on signing the said consent terms the

Applicant/Opelational Creditor shall withdraw the present IBC

petition bearing No Cp /7669 / 20^17 on the basis o{ corEent terms

.rrrived between the parties and it is furthq agreed that earlier
complaiat bearing no. CC637'|O9/2016 filed at Saket Court Delhi
under section 138 of M Act by the Applicant/Operational Creditor
shall be withdrawn by the Applicant/Operational Creditor after
receipt oIfull amount payable as stated in the present consent terms.
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The order passed by the Hon'ble NCLT Bench at Mumbai an<i

Metropolitan Magistlate Court at Delhi in terms of present Consent

Terms shall be binding upon the palties to the Consent Term.

i) Both parties undertake to comply with telms of the consent telms

and in view of same approach the Hon'ble NCLT, Mumbai to take

the present consent terms on record to withdraw the IBC petition

bearing No CP /-1669 / 2017 after signing of present consent teflns

and the present consent terms shall be undertaking before Hon,ble

NCLT by the both parties to abide by the consent terms.

j) fhat the present consent term is signed in two originals and both

parties shall keep one originally signed for their future references

ancl certified copy/original as the case be shall be filed before

lJon'ble NCLT for withclrawal ofsaid IBC petition as per the consent

terms.

k) That both parties assure to each other and Hon ble NCLT that

present consent terms are signed by duly authorized tepresentative

of the respective companies.

el this clay of January, 2018

IApplicant/Operational Cleditor
Credrtorl

. It,r ,\K I \\()ODS ACS

[Advocate of the Applicant/ Operational]

(INDIA) PvT. LTDI
Pr/I [m

0^'1(

IRespondent/
Debtor'l

[Advocate fo! the Respondent/ Operationau
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BEFOItE THtr NATIONAL COMPANY
LAVr' TRIBUNAL

MUMBAI BENCH, MUMBAI

(lP No. 1669 / I&llC / NCLT /MB / MAtt / 2017

FlaktWoods ACS (lndia) Pvr. Ltd
...Applicant /Operational

Creditor

GlvII, 'fechnical Solutious Pvt. Ltd.
...Respondent/ Corporate
Debtor

CON S[N1'TE RMS
Datedthis dayofJanuary, 2018

[Equi Law Painers, Advocates]

[Praveen Mahajan / Ameya Mahajan]
Advocates fo! the Operational Creditor
Duplex No 200, Aashirwad Apartments,
Plot No 74, IP Extn, Delhi-92
Email I contact@equi lawpartners.com
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